6.7.1987.,

CENTRAL ADMIVISTRATIVE TRIBUNAL =\
" UPRINCIPAL BENCH™ S
DELHI .

REGN. NO. OA 911/87. .~ e -

shri Hira'Lal  Vss Union of India and others.

oL -

Appllcant 1n person.

None' foxr the respondents.‘

‘ The applicant states that he has been granted' ’

“the rellef by the respondents by Corrlgendum

No. B/O5102/19/0Tg. l(Pers (a)/lS4l/D(ClV.I) dated

2.4, 1987.. As the same was not communicated to hlm,
he was forced to file this appllcatlon on 7 5. 1987.

In these circumstances, he wishes to W1thdraw the
application.\ Appllcatlon is allowqq'to be W1thdrawn;l

with no order as to costs. -The fee of Rs.50/4

- paid by the appllcant shall be . refunded to him.
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" (Kaushal kumar) - (K.Ma d@BCQ Reddy)
Member : : ’ BN Chdirman .
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